Enqﬂiry Ofﬁ.{:e |

Judges Guest House, Drummnnd Road
~ Civil Lines Allahdbad

Ofﬁce Tlme 10 a.m. to 5p.m.

Dated 17 03. 2(}15
Public Notice

A, WHEREAS mcxdents mvclvmg breaches of securlty at’ and the
disruption of the orderly functioning of District Courts have been
reported 1n the recent past from several districts of the State of Uttar
Pradesh including the most recent at District Court at Allahabdd. Such
incidents have seripusly undermined the sanctity Df the District Judl_cmx_y __

B. WHEREAS such ;nc:ldents have a serious repercussion on the:_
safety and security of litigants, lawyers, judicial officers, court.staff,

administrative officials of the Statc and all other stakeholders In thef
jUdlCla] pr(}cess ' '

C. WHEREAS Hon' ble the Chief Justice, H1gh Court of Judlcatule at
Al]ahabad on the admmlstratwe Slde has mmated an enqmry and_;;

Judge to submit a report on the mr:ldent Wthh mok place at the DlStrlCti;_
Court at Allahabad on 11 March 2015, with the followmg terms of
reference: . __

1. to make a comprehensive assessment of the situation to

determine all aspects including those having a bearing on the need
to ensure safe and orderly conditions of work in and the proper
discharge of judicial functions by the Dlsu 1ct Courts Of the State of
Uttar Pradesh; - -

2. to determine the appropriate remedial measures for the
safety and security of litigants, lawyers, judicial officers, court
siaff, administrative officials of the State and all other stakeholders.
in the judicial process. '

NOW, THEREFORE, Hon'ble the Enquiry Judge, so nominated,
hereby issues this public notice inviting all persons who are acquainted
with, affected by, concerned with and such other public organizations
hcwmg -social agenda in respect of the matter of inquiry to furnish their
statement relating to the incident occurred on 11 March 2015 at Civil
Court, Allahabad. Such statement should be in the form of an affidavit i n
respect of the facts set out in the statement. All affidavits thus made In;
response hereto shall be treated as confidential documents unless
otherwise directed by the Hon'ble Enquiry Judge. The affidavits should
be sworn before a Notary Public. Further, the person(s) furnishing a
statement shall also furnish to the Hon'ble Enquiry Judge along with the
statement a list of documents or electronic documents, if any, on, which
he/she proposes to rely, and forward to the Hon'ble Enquiry Judge,

| Whtﬁr practicable, the originals or true copies of such of the




documents as may be in his/her possession or control, and shall state the
“name and address of the person from whom the remaining documents
may be obtained ' ' '

The statements in the form of affidavits along with the documents :

shall be sent to the Presenting Officer of the Enquiry by speed post/e-
- mail 1inquir mail.com or may be personally handed over to

thé Presenting Ofﬁcer at Enquiry Office within two weeks from the date
of publication of'this notice. The affidavit is required only in respect of

the incident dated Il“ March 2015. | L .

If any person wants to present himself/herself as a witness, he/she
may-send an application with his/her address and contact number to the
Presenting Officer of the Enqmry within two weeks from the date of
publlcatlon of this public nottce in the office hours (10 a.m. to 5 p m.).

If any person wants to submit hts/her suggestions _relatmg to the
above terms of reference, he/she may send the same either by speed.post
or through e-mail inquiryhighcour ail.com or personally to the
Presenting Officer of the Enquiry within two weeks from the date .of
publication of this notice in the office hours (10 am. to 5 p.m. )

In terms of the order of reference, the present fact finding
enquiry will not trench upon the culpability of any individual for the
-~ incident at the District Court at Allahabad which either is or may be

the subject matter of cnmmal investlgatlon
Issued under the Orders of e He Enqu1ry Judge N .

(Sanjay

7.5 ;
umar Pachorl)
H.J.S.

- Presenttng Officer/ O S. D. (JUdlClal) (Enqumes)
~ High Court Allahabad |

e-mail: mqutryhtghcourt@gmatl com
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e-mail: 1nqu1ryh1ghcourt@gmall com




